



Item No. 26
Approval for amendment of the IRDAI (Appointed Actuary) Regulations, 2017
In its 102nd meeting, the Authority has approved the proposal to undertake a review of Appointed Actuary Regulations so as to address any future circumstances where insurance companies face a situation of having no Appointed Actuaries for more than a year.
[bookmark: _GoBack]Accordingly, the relevant clause (Clause 6) of the captioned regulation was amended. The amendment was placed before the IAC in its 38th meeting and was approved by the IAC. The following documents are enclosed for ready reference:
1. Annexure – 1: Comparison document showing existing clause and proposed amendment.
2. Annexure – 2: Draft amendment regulation.
Submitted before the Authority for approval please.
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